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class who would like to grow, not a
monopoly in size as Shri Patodia has said
but into a monopoly of control. They are
seeking to cotrol every thing.

They would like to expand in all
directions. They would not like to invest
all their money in one concern. As the
General Motors have dome. they would
like to expand in all directions to over 200
to 300 concerns and sell things at a very
high price. They produce at a lower price
and they charge a very high price. They
do all that type of thing and maintain
general inco.npetency in the country aod
take advantage of the sheltered market
thit we are maintaining in the country, not
tor the benefit of the growth of industry
but for concerning the market to sell things
at a very high price which Indian consu-
mers are compelled to pay. This is the
situation which can only be solved if we
do not allow the exploitation of foieign
exchange for unfruitful purposes and allow
it to be used for only national useful
purposes. Let us, if necessary, use the
foreign exchange to import food, not
under P. L, 480, rather than wuse it in a
manner in which we are using, which is
very harmful to the country and very bad
for the future of the country.

MR. CHAIRMAN : We will now take
up the Half-an-hour discussion.
18.32 hrs.

HALF AN HOUR DISCUSSION
Assigament of Miscellaneous Jobs to Jawans
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s et fag (Ugas) © AR agy
FrEqg ¢ fod @ig 8T I & @@
fafaesT gqAT Fara § o1 3w @)

MR. CHAIRMAN : That is the prod-
dure that is being adopted.

THE DEPUTY MINISTER [N THE
MINISTRY OF DEFENCE (SHRI M.R.
KRISHANA) : I will try to answer some of
the points 1aised by Shri Prakash Vir
Shastri, In case [ am not able to do justice,
then 1 have got two stalwarts, my seniors
who will be able to come to my
rescue.

We are glad that ofien things which are
concerned with Defence, particularly, the
welfare of the troops. are being discussed
in this House, it helps the Defence Ministry
and it also helps 10 eradicate some of the
evils which must have crept in due to vari-
ous reasons in the Defence Forces. Almost
everybody in this House knows that our
Defence forces are based on the pattern
of the British system.

SHRI RANJIT SINGH (Kbhalilabad) :
What a shame !

SHRI M.R. KRISHANA : My boa. fri-
end is more knowledgeable than myself. He
should not say that is a shame.

SHRI RANJIT SINGH : Shame to the
pattern.

SHRI M R. KRISHANA : Because
if he were to know the real facts existing in
Defence forces. there are certain past
pratices which cannot be forgotten. Civi-
lians may forget but a man who has served
the Defence forces should not forget the facts.
As a matter of intrest and for the informati.
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on of the House T can say that at one time
for a strength of 6000 British troops here
were about 18000 followers and later on
for a strength of 12000 British troops there
were 40 000 followers. If I could give a small
break-up, a Msjor Geperal was entitled
to have 50 followers and a colonel was
enti‘led to have 40 followers and a Captain
was allowed to have 20 followers. This was
the pattern of the troops in this country
before Independence or even earlier. Later
on, when Indians become officers, many of
these things have been changed and still
some continue. But, as everybody  would
admit, it is not very easy for any changes
to be brought about rapidly in the Defence
forces. Even if you want to reduce certain
things which are not essential, you cannot
do it with a pen overnight. If I camn only
give you what changes have taken place
afler Independence, the House will be rea-
ally satisfied with the way in which the
Defl Ministry was progressing. I can
certainly give credit to the officers to be
without certain facilities which have been
enjoyed or which are supposed to be enj-
oyed even to-day by many other countries
which had the British Rule. Many of our
officers and men to-day serve in places
which are most inhospitable and they are
serving in a wvery difficult terrain The
officers--fortupately I think that is the
tradition of the Indian officer-do not differ-
entiate, they do not like to have more com-
fort like many other officers in the world
who would not go to the field if they are
not given certain facilities Inculding ice
creams and various other comforts. There-
fore, the treatment that the officers are giving
to the Jawans to-day cannot be questioned
and there is nobody in this House nor
outside who would say that the treatment
which the jawans are geeting from the
officers is in any way inferior or something
to be questioned or doubted.

Officers have realised that they have to
work with their own people; and they also
know the coatribution that the jawans are
making to this country and this country’s
defence forces. Therefore, nobody will
even remotely think that the jawans-whether
they are in the Air Force or the Navy or
the Army-are ill-treated by the officers.
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In this connection, T would like to give
only a few facts. Regulation No, 344 of
the Army Regulations prohibits the employ-
ment of any Government servant for private
service. It is concerning not only jawans
and Government servants. It also prevents
the use of animals which belong to the
Government. It also prevent and prohibits
the use of any thing which goes to the
defence forces Right from 1948, the Army
Chiefs have been speaking in conferences on
this point. There are various letters writlen
to almost every commander that any misuse
of the privileges which are given 1o the
officers will be severely dealt with. 1 can
give the date also. These instructions have
been issued and they are in force, right from
October, 1948 where the Army Chief has
said that if any of these people are engaged
in any work other than specified, even while
assisting the officers, such work should
not detract their basic work which is, the
training and the various other kinds of
drills which adds to make the soldier a
fighting machine. He has to fight. His
basic requirement is to fight for the country
And, if anything is dope to disturb that
arrangement, the concerned officer will be
dealt with severely.

The hon. Member, Shri Prakash Vir
Shastri has raised this point. He had also
raised this in December, 1968, in a speech.
I could give him the action taken against
some of the officers who have misused this
facility.

I think some of the officers who have
been punished are of the rank of Lieutenant
Colonels and my hoa. friend will agree that
Lieotenant-Colonels are not small officers.
One of the colonels has been even dismissed
because he has used one of the Governmant
servants for his farm. My hon. friend was
mentioning about that particular case
perhaps.

SHRI RANJIT SfNGH ¢ One has been
caught doing it.

SHRI M. R, KRISHNA : Two officers
have received the severe displeasure of the
Army Chief apart from one who was dis-
missed This mcans really very severe
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punishment has been given to the senior
officer.

SHRI RANIT SINGH : 1t means
nothing. It does not even go on record
unless he sdys it is to go on record.

SHRI M. R. KRISHNA : 1 do not
want to educate my hon. friend on this
matter. At the time of promotion and
various other things, these ase the things
which would come in the way. Even if the
officer has got the merit to get the promotion
some of these things witt never be allowed
to go unchecked and the officer will have
0 be punished for misuse. Therefore, at
present, there are very few facilities being
given to the officers. Particularly, in the
forward areas, the officer definitcly needs
some service in order to carry some of the
equipments in the forwaed areas and cer-
tainly jawams are provided, and that is
a part of their duty which the jawans are
supposed 1o contribute, If there are any
instan.es of misuse and if these are reported
to the Defence Ministry inculding the Army
Chief, Air Chief or Naval Chief, they will not
tolerate this. There are sufficient instruc-
tions already given to the wvarious ferma-
tions and if there is any deviation or any
slackness on the part of any Officer
Commanding and if he allows this kind of
thing to happen, he will be deak with
seriously. The three instances which I have
given about three senior officers are, I take
it, quite enough for the House to be con-
vinced that the Defence Ministry and
Armed Forces are not willing to allow these
things to happen. Officers are given
certain facilittes and they are expected to
use them pioperly. Wherever they misose
them, they will be severely dealt with. 1
wouald definitely appeal to the Hon. Members
that if there are any authentic cases of this
type, they can definitely send them'to the
Defence Minister and they will be attended
to with all seriousness. Except this, I have
nothing more to add.

i URiEA menl (9zA1) : ag 32
g& atr wd 1 ma § e gond 3 § o
g &1 @I FY A Q@ R 9 a9
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AT AN ol ¥ A€ e A o &
8 e § gy Aned AT wAEl A
WA FTIIE — 8T 1962 a1 Wk ¥
o &Y 9w T ¥, ey faswa ¥ faw-
AS AT AITAAT T A wT@T MAT 91,
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ST Em A Famng-tgm At A we
utal & e § o srsa?) s ol & 9
#=qT 7§ ¢, 3% gA-AgA ¥ Araw #,
-7 & WAT 7, FIL F qwq 7 07
#or gq femr & @ wa@ o A amd
A & fag dme g ?

19 hrs.

SHRI RANIJIT SINGH (Khalilabad) :
This is part of a broader question. We
havs to consider the entire defence set-up
which has not changed for the past 23 vears
although we have been free all the time.
The Britishers had a particular system and
they themselves changed it. Firstly, the
facts are not given correctly. The system
of followers was abolished long before we
got independence. When we got indepen-
dence, it was not the system; as [ said, the
Britishers themselves had abolished it. We
have many different countries before us
from whom we take examples or we can
study what changes are happening in their
systems. Ewen the British Army has
changed so far as the employment of order=
lies and batmen is concerned. It is true
that we have regulatiouns prohibiting perso-
nal or private work. But what is the
definition of personal, private work ? As
per rezulation: an orderly can be employed
by am officer; he same maa is called a
batman in war. Sometimes for what is
known as a war establishment both an
orderly and a batman are authorised one
for the purpose of office work, for workiog
as a ronner elc. and the other to look after
his personal needs. In regard to personal
needs. the orderly is authorised to do the
the work of the officer himself, for instance,
getting his clothes from the dhobi, getting
him ready for the parade, polishing his shoe
and things liks that, But it is a fact thatin our
Armed Forces, apart from this work which
is authorised for an orderly, there isa lot
of personal work being taken by the entire
family, including cooking and working on
the farms. The hon. Deputy Minister says
that an officer was caught and punished.
But have things stopped 71 am sorry to
say that these things . have not stopped;
they are increasing. It is in the interest of
the Armed Forces that we take some steps
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10 narrow this gap. The question is not
-one of passing regulations. The entire social
system and the social outlook has to change.
We have got a false sease of prestige
which we inculcate in the officers right
from the time they join as cadets in the
Academy; we teach him that he is a class
by himself. Previously, there used to bea
‘System where even in the Academy, the
-cadet used to live almost the same life as
the jawan; he also used to do guard duties.
Now the guard duties have been abolished
in the Academy and it is a very sorry state
of affairs. At the same time I say that the
officer should look smart; his boots should
_be well polished. If he himself polishes
his boots he is looked down upon because
the social system and outlook is such. There
is a false sense of status. Is it mot high
time that these things are done away with ?
We have had 23 years of freedom. In
other countries changes take place. Almost
everybody, whether in Parliament or in
‘Government has passed through compulsory
military service; almost every important
<ountry has compulsory military service,
even Britain had a system somewhat like
that. Is it not time that we bad a broad-
based commi , a defe commission
to go into the entire defence set-up of our
<country T We asked for a standing commi-
* ttee, The Minister was against it. What is
the objection of the Minister to have a
commission to study this matier ? They
have a commission for every thing else and
it gives them its report. They can keep in
this commission even high retired military
officers and serving military officers and
some politicians and some social workers
and educationists and it can go into the
-entire set-up of defence and the mode and
method of trainning and recruitment and
all these things. What is the objection of
the Government to set up such a commi=
ssion 7

SHR1 M. R. KRISHNA : In the first
place, I am not prepared to agree that this
is a universal thing or that every jawan
who has been appointed is thers to do
domestic service for the officers. That is
not correct. Even in that case, every time
thereis a review, and the entitlement is also
‘brought down. That way also we have now
reduced the number of batmen by about

15,000. This is under constant review, and
Mr. Ranjit Singh has ably answered my
dear friend Mr. Prakash Vir Shastri that
this has been a tradition which is going on,
and that officers do require a certain amount
of service when they are in the field area.
That is the purpose for which the regula-
tions have permitted that a jawan can work
as a batman provided he is temperamentally
fit for that, and also he volunteers to do
that type of a thing. Otberwise, no jawan
is forced. Suppose if any Member were to
bring to the notice of this Hoyse that some
jawan was forced to doa job which he
was not willing to, then that would be really
a serious matter which we will take up.
Actually, only the volunteers are given as
batmen to the officers, and that too, to do
the work which is essential and specificd.

SHRI GEORGE FERNANDES : Com-
pulsory volunteers !

SHRI M. R. KRISHNA : No; not at
all, I definitely would say that the Defence
Ministry can take credit for abolishing the
system of followers. My friecnd Shri Ranjit
Singh says that the Britishers had abolished
the cadre of followers and so on. It is oot
true. Today, the defence forces of this
country are bent upon increasing the teeth,
or sharpening the teeth, whatever you may
call it-and they want to cut down the tail,
that is to say, the followers and so on,

SHRI RANJIT SINGH : ‘Followers’
means quite a different thing. The Hon.
Minister may kindly bear with me fora
while. ‘Followers® was actually a rank in
the armed services previously,

SHRI M. R. KRISHNA : Well, I can
also give the history of the various kinds of
platoons which were there to do this kind
of service which has been abolished. The
JCO cadre was created because the Britishers
would not like to mix with the Indian
jawans, and therefore they wanted an inter-
mediate rank. But that is not the position
today. (Interruption) Probably, at the time
when Shri Ranjit Singh was in the armed
forces, he did not like to mix with the
jawans, but that is not the condition today,

SHR1 RANIIT SINGH : Sir, please
excuse me. He has made this remark
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oftentimes, and the Minister of Defence
has also made such remarks sometimes like
that. I would like to tell the Minister that
1 still go for my aooual training. I go to
my aonual training iovariably. This time I
have received even a warning that if I do
not go this time I will be sent an apprehen-
sion roll.

SHRI M. R. KRISHNA : That is very
good.

SHRI RANIJIT SINGH : I would like
the Members of your party also to join the
Territorial Afmy at least and serve for a
month there, and then they will know the
real conditions of the armed forces.

SHRI M. R. KRISHNMNA : We are
happy; if we have Mezmbers who are acqui-
nted with these things it becomes much less
troublesome for us !0 answer questions
here. 1f there are enlightened Members
here, we welcome them and we would like
to give them the information which they
need.

Mow, about this Commission which has
been asked, I think it is not a thing which
1 can answer, and it is also not necessary
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for a Commission to go into this kind of
thing.

SHRI RANDHIR SINGH : A Commi--
ssion to enquire into the entire defence
sel-up.

SHRI' M. R. KRISHNA : That isa
different thing. As [ said earlier, the
officers of the defence forces are very keen
that they should not always have very
comfortable lives wheu they serve in the
forward areas. They are invaded by leeches
and they have to suffer in every bad wea-
ther. But still they do not like to have any
support or help from Jawans. It is a fact;
the officer class wants that they should have
hard life, similarly as the jawans, so that
the nced for batmen or orderlies has almost
come to be nil, and the regulations are very
strict. The commanders in the conference
always emphasise this, and whoever is found
guilty of misusing the jawans who are
definitely for a different purpose.-to defend
this country and be skilled fighters--will be
severely punished. Beyond that, I have
nothing more to say.

19.10 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, April 3,
f969,"CIlailm 13, 1891 (Saka).
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